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BILL No. 06 of 2015

THE DELHI MEMBERS OF LEGISLATIVE ASSEMBLY
(REMOVAL OF DISQUALIF ICAION) (AMENDMENT) BILL, 2015

A
BILL
further to amend the Delhi Members of Legislative Assembly (Removal of
Disqualification) Act, 1997.

Be it enacted by the Legislative Assembly of the National Capital Territory of
Delhi in the Sixty-sixth Year of the Republic of India as follow:-

1. Short title and commencement.- (1) This Act may be called the Delhi
Members of Legislative Assembly (Removal of Disqualification) (Amendment)
Act, 2015.

(2) It shall be deemed to have come into force on the 14% day of
February, 2015.

2. Amendment of the Schedule. - In the Delhi Members of Legislative
Assembly (Removal of the Disqualification) Act, 1997 (Delhi Act 6 of 1997), in
the Schedule, in the entry at serial number 7 after the words “Chief Minister”,
the words “and Minister” shall be inserted.

This Bill has been passed by the Legislative Assembly of the National

Capital Territory of Delhi on the 24" June, 2015.

DELHI (RAM NIWAS GOEL)
Dated the 24" June 2015, Speaker,

LegislativeAssembly of the National
Capital Territory of Delhi.
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STATEMENT OF OBJECTS AND REASONS

Clause (a) of sub-section(1) of section 15 of the Government of
National Capital Territory of Delhi Act,1991, provides that a person shall be
disqualified for being chosen as, and for being, a member of the Legislative
Assembly if he hold any office of profit under the Government of India or the
Government of any State or the Government of any Union territory other than
an office declared by law made by Parliament or by the Legislature of any
State or by the Legislative Assembly of Delhi or any other Union territory, not
to disqualify its holder. The provisions of section 15 of the Government of
National Capital Territory of Delhi Act, 1991 are, more or less, on the lines of
the provisions contained in articles 102 and 191 of the Constitution relating to
the disqualification for membership of either House of Parliament or either
House of Legislature of State, respectively.

The Legislative Assembly of Delhi in 1997, enacted a law known as
the Delhi Members of Legislative Assembly (Removal of
Disqualification)Act,1997 (Delhi Act 6 of 1997) in order to exempt certain
offices from being disqualified for being chosen as, or for being, a member of
the Legislative Assembly of National Capital Territory of Delhi.

In addition to the Office of the Parliamentary Secretary to the Chief
Minister mentioned at serial number 7 in the Schedule appended to the said
Act, the office of the Parliamentary Secretary to the Minister is also to be
included. It is considered necessary to amend the Delhi Member of Legislative
Assembly (Removal of Disqualification) Act, 1997 to declare that the office
of the Parliamentary Secretary to the Chief Minister and Minister of the
Government of National Capital Territory of Delhi shall not be disqualified
and shall be deemed never to have been disqualified for being chosen as, or
for being, a member of the Legislative Assembly of National Capital Territory
of Delhi. Accordingly it is proposed to amend the Schedule to the said Act to
give effect to these intentions.

The Bill seeks to achieve the aforesaid objectives.

(Kapil Mishra)
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FINANCIAL MEMORANDUM

The Delhi Members of Legislative Assembly (Removal of
Disqualification) (Amendment) Bill, 2015 does not involve any additional financial
assistance from the Central Government through substantive expenditure from the
Consolidated Fund of the National Capital Territory of Delhi.




MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Members of Legislative Assembly (Removal of Disqualification)
(Amendment) Bill, 2015 does not seek to confer power of legislation on any subordinate
functionaries.




fagras Hwar (06) 2015

feeet! Rem= 94 ge
(3R fHaroT) (F9ie)
faeRIp, 2015

(SHar f& I vroer 85 e @ fum T
4 faie 23 S, 2015 ®) grevenfa fyar )




feell R v wewlt (Prealeil # gemn) (woe) ¥, 2015

faeel faer v wewdt (Feealell @7 germn) afifm, 1997 F ami
e & forg

U s

T R TORTST & e ad ¥ Uiy ol 8 Rel) @)
faerr wr g PR SRR fear o —

1. iftrT eide vd gRy

(1) WWWW%&WWHW(W&T@W)
e IR, 2015 wET STQAT |

() 39 14 B, 2015 W gWTE TEIT SO |

2. YA BT Hae

- ﬁﬁﬁﬁwwm(ﬁvﬂeﬁaﬁm)mﬁm, 1997 (1997 &I
WWG)&W#WW?WH@%#’W"W$W
“qAT HA wrR] B Wi frar se |



Jeavdl 3R BRI H1 QAR

RIT RASIET &, oo WRPR Sifeftm, 1901 @) 4RT 15 @) SR (1)
Eﬁ'@'@(zs)ﬁmaamﬁmw%‘%aﬁéaif%rcr‘fﬁmﬂ'wm‘aﬂvm‘gﬁmﬁm
91 Y@ B AT B, AR TP YN ARG WRDR AT B 9T IRPR AT
HE ST &7 @ T PIE A U ¥ | O W ug wnfer e R wae
ey o &) fagr war o fReeh ar ol s=a we wog e 9 faye ey 3
faler grT W ug T B 9T fhwr € RRR s9eT ysuRe sy A€ AT
ST | I St &, el WRar sftiferm, 1991 @) gt 15 @ yrgyrE) §
HHIAY AW & YT U T E S e wee @ QN el ar g R 9
@ ol we o Fewrn @ sl & favg # WRuE @ srgedT 102 a9 194
§3 |

faeell faum st 9 1907 # el faum e waw (Piegdisit @1 germm)
SR, 1907(1997 1 Rl e 6) wwe wFF a=r aifs BB Ual Pl
W IR I IS & el @ R @ wew g oiny O Y e @)
el @ e & o1 W |

ST AT B S ¥ W wen 7w giefed werd @ wady
dfed @ ug @ oramar WAl & Wy aRe @1 ug W) e fhar sie | e
feeell faurm o wewr (Predfell @ semm) oifrw, 1997 % weles v
MRS AT AT ® <P gEEwA aur W B wwey afkg @ ug Fedl 98
Bl a1 JET ST 5 A ug I o 89 Roe R w9 wew 99
RET AT P W B PRedl T8 @ qon 7 ol freal w9 Smt | daEr g
qread T QRT PR 7 I R o g § e B uard R T 2

ﬁ?ﬂu—cﬁ/tﬁra&aweqéma%m? |

(wfret fasm)
S~ faft, wra vd Rur Al



ﬁﬁ'ﬁajm?r

feeell fRem s wewi (Predfel @) BCIT) (¥RI9) fAerd, 2015 §,
Wwﬂaﬁaﬁﬁﬁaﬁﬂﬁ%ﬁfﬁﬁqﬂfﬂ‘m‘??mﬁﬁmmwi
feel srfaRe faca werrar wfaferg =8 & |




g Ry O wala smasr

fereell R s el (Freafell o) gemn) (Heies) Rgas, 2015
fei srefierer warReRal w Rerh wfa @fos @ wir T8 Pear @

i/ Py fs‘:‘
{ e ﬁ xXh

\‘ \ C; .
\

w—y

\
|

\\

7

/

\.:‘;/’



